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l
Judgement dated 17-12-93

l
| ( AS PER SHRI V. NEELADRI RAO, VICE-CHAIRMAN )

l
| Heard shri 5. Ramakrishna Rao, learned

!
counsel for the applicant and shri (N.R. Devafaj,

l
learned standing counsel for the respondentS.

l
.The applicant is working as Postal Assistant

l .
at Saratnagar. He worked B8 SB ledger clerk, Stn.
A :

Kachiguda during the period from 24-8-88 till 10-5-93.

l
Charge memo. dated 10-5-93 was issued to the applicant

l
and & recovery of #.14,508/- in 36.instalments-at the
oV e -

r

!

rate of Rs,403/- pm,commencing from November, 1993 Awes
| pe
l The applicant preferred an appeal to Directorof '
| Postal Services, Respondent igagainst this order

dated 28-10-93 in regard to the above recovery.
l

This OA was filed praying for suspension _. -

of the fecovery pending disposal of the appeal.
l It is the case of the respondents that smt.
| Rajeswari, Postal Assistant mis-appropriated large |
amounts while working at Amberpet P.0O by not accounting -
| for many of the depositésx and some withdrawals.
The duty of the ledger clerk at the H.O is to post the’ e
ehtries on the basis of the list of transactions

submitted along with the vouchers by the S5.0. The

| imputations of the charge against the applicant dis-
R . .
closey- that there was negligence in not comparing

the D.L.T. (date of last fransactioh)uand balance

[
. after the transaction (BAT). Whether it is one of

l
' mere negligence or gross negligence is a matter for

!
consideration in the appeal. .
. | Ny



we feel that it is just and proper to sus-
pend the recovery as per the impugned order dated
28-12-93 pending disposal of the appeal by Res-
pondent 1 as against that order. | '

The OA is ordered accordingly at the admis~

sion stage. No costs.

(R. RANGARAJAN) (V. NEELADRI RAQ)
WicdsThvicesChairman

Member (Admn.)

(Open court judgement)
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1. The Director of Postal Serviceé,
Hyderabad City Region, Hyderabad.

2, The Senior Buperintendent o
Hyddrabad South East Division,

3. One copy to Mr.S
4. One copy to Mr.\.Bhiwmaviva,

f Post Orfices,
Byderabad.

.Pamakrishna Rao, Advocate, CAT.Hyd.
Athcesc.CAT . Hyd.

5, One copy to Library, CAT.Hyd.
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Admjtted and Interim directio
~issuved.

Allowed,

Disposed of with directions.,

——

Di:rigesed.

C avreehu ocdor n P o N
Dismijssed as wilthdrawn. dame 3n.0oTn -

lesm ssed for default,
\ . Re jbcted/Ordered.

No order as to costs.






